
MINISTRY OF FINANCE 

(Dcp .. rt mcnt of Revenue) 

(CENTRAL BOARD OF DJREC I' TAXES) 

NOTIFICATION 

New Dclhi.lhc 181h December, 20 15 

C.S.R. 990(E). -ln exercise of the powers conferred by the proviso to article 309 of the Consti ltJlion and ill 
supersession or the M inistry of Finance, Department of Revenue, Income Tax Department (Group C Post). Recruitment 
Rules. 2003 relating 10 Tax Assistant except as respects things done or omitted to be done before sll ch supersession, the 
President hereby makes the following rules regulating the method of recruitment to the posts of Tax Assistant in the 
Central Boarel of Di rect Taxes (COOT), Dcpartrm.: nl or Re venue. Ministry vI' J'inancc. 

I. S hort till c a nd l'omlllcnccnu:nt.-( I )The~c fuh.: .:. ma y be call ed the Mini stry of Finance. Depa rtment of Revenue, 
Centra l Board of Direct Taxes, Tax Ass istant Group C Posts. Recrui tment Rules. 20 15. 

(2) They shJlI come int o force on the date of their pllblicati on in the Official Gazette. 
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1. Number or posts, d assiticcltion and scalc of pay.-The number of (he sa id pOSIS. the ir classi fi cation. Pay Band & 
Grade Pay and the sca le of pay attached thereto shall he 3S spcci li ed in col um ns (2) to (4) of the Schedu le annexed to 
these rule s. 

3. Method of r ecruitment , age limit , other qualifil'ations, clc.- The method of recnt itment. age limi t. qualificati ons 
and other mallers relating thereto shall be as spec ified in columns (5) to ( 13 ) orlhe sa id Schedule: 

Provided that the recruitment by promotion against posts in the Kegion of a Cadre Controlling AUl hority 
shall be Il1ndc onl y from amongst persons belonging to the caclres of thaI Region, as indicated agai nst co lumn 11 
of the Schedule. 

4. Disqualificatiuns.- No pcrson,-

(a) who has ente red into or contnlcrcd a marriage with 11 person having a spo use li ving; or 

(b) wh u. hav ing a spulLse living, ha .~ entered intu ur cuntrnctcd:l marriagt:. wi th :lny pcrsun, 

shall be e ligi b le for appointmen t to the said posts : 

Provided that the Central Governmen t ma y, if smisfied that suc h marriage is permissible under the personal law 
applicable to such pe rson and the olher party 10 the marriage and thai the re are other grou nds for so duing. exe mpt any 
person from the operati on of thi s rule. 

5. Puwer to relax.-Whcrt: the Centra l Guvernmt!nt is uf the upini un that it is necessary ur expcditmt su tu du. it may. 
by urder and fUf reasons tu be recurded in writing. rdax ~my uf the prov is ions or these rules with respect tv any class ur 
category of persons. 

6. S,wing.-Nolhing in the~e rules !S hall affcct reservations and other concessions requ ired to he provided for the 
SdlCJulcJ Ca~t es. the Scheduled Trihes, O ther B:lckw:lrd Classes, E;\ -se rvicemen and any other special categories of 
persons, in accordance with the orders iss lied hy the Central Govern ment from time to time in thi s regard . 

SCHEDULE 

N:unl' of Numbe r uf pust C lassifi l.:a li uJl POly Bnnd \<VIH.'lh l' r SCll'('tiulI or 
the post and No n-Sclcl:tiun pus t 

Gnldc POl" 
I 2 3 4 5 

Tn,," [1 22 19[ *(2015) General Central Pay Band-I. Rs. 5200- Nut Applicable 
Ass istant. *Subject to va ri ati on Services. Gruup 'C' 20200 + Grade Pay of 

uepending on workload. Ministerial. Non- Rs.24oo. 
Gazetted. 

Age limit ror direct recruits Edul'ational a nd uthcr Whet hcr age Periud of probatiun, 
llualil'kat ions rClluircd and ed ucational if any 
for dircd rct.'ruit s qua lificatiun 

prescribed fUf 
direct recruits 
will Hpply in the 
ntsc ur 
prnmntl't' e,: 

6 7 M 9 

18-27 years (Subject to relaxation of upper I . A degree of a Not Applicable Two years for direct 
age limil for specified cmegories of persons recognized uni versily recruits (extendable 
as pcr orders issued by the Cent ra l or equivalent. and by the competent 
Government from time to time). 

h:l vi ng (hta :lulhority in 
II . 3 entTY 

accordance with the Note: 111 case of rec ruilment through the speed of 8000 key 
StJIT SC ICl: liv ll COlllmission, Ibe cruci:ll date dcprcssioll "l pe r hour. 

inst ructi uns issued 
by the Guve rnment for dClermining t h~ aoe limit shall be as 
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advcrt is t.;d by the sse. Otherwise. the c rucial frum lim!.'! \1) lim!;) . 
dale for determining the age limi t sha ll be the 
ge nera l clos ing date and not the extended 
c losing dale presc ri bed for c3ndi llales in 
Assam, Meghalaya. Arunachal Pradesh, 
Mizoram. ManiplIf. Nugaland. TriplIra. 
Sikkim. Ladak h Di vision of J:lInmu and 
Kashmir State, Lahul and Spili Distri ct rind 
Pangi Sub-division of Chamba District of 
Himachal Pradesh. Andaman and Nicubar 
Islands or Lakshadwcep 

M cthud uf recruitment: whl'lher by din't" III case of recruitment by prol11otionJdcpull:ltionl absorption, 
rl'c fuitml'nt ur by pnllllul iun ur by grades frum which prullluli un/dcpulatiunJabsul'pliun In be m ade 
d c pulllt iun!;.1 b SOfptiull .lOd pc n :cnlagc ur 
the posts to be filled by va rious m cthods 

10 II 

25% by Prumotion and 75% by Direct Promot ion: 
Recfui tme nt. 

Group 'C' , viz., Mu lt i-tasking Staff. Lowt:r Divisiun Clt;rk, Noti et; 
St;rver, Recurd Kt:e per, Sr. Gestelner OperalUr in Pay Hand- I with 

five years' regul ar service in the Grade includ ing ill the erstwh ile 
Group ' 0' having passed i ) mntriculation examination or equi vakm 
;uld ii ) having qualifi ed the prcsc ribct.! departmcl11 a l examination fo r 
data-entry skill ror 5000 key depressions p CI' hour. 

Nul l' : 

I. Pro motion tv thl.! grade of Tax Assistant wi ll be made region 
wise . 

2. FOf the purpose of reckoning five years' regu lar serv ice in the 
grade, the se rvice rendered by an inter-region trnnsferee in the old 
region shall not be coun tet.! in the ne w region whic h he has j oined on 

slich transfer. if the trans fer is on the request of the office r concerned. 

3. Where juni ors who bave completcd their qualifying or el igibil ity 
scrvh.:c arc bei ng considcn.:d for prumoti on. the ir se ni ors would nl so 
hI.: considered , providcd they nrc nul shon of the req ui site qunlifyillg 
or eligi bility service: by mure than half uf such llualirying or 
eligibility scrv icl.: or twu Yl.:ars whichcve r is less and h:lvc 
sllcc('::ssfully cumplch::d thc ir probation pt;:riut.! fu r promotiun tu the: 
nl.:!x t higher grntlc nlung wilh their juniur:'; whu ha ve already 
complett;:d such qUJlifying or digibili ty service. 

If ~I Deparlmenl :'lJ Promolion Commillee exisls, whal is ils Circumsl :ml'l~s in whit-h Uniun Public 
('umpusilion Scrvicl' Cummission to be cunsult cd in 

m a king rc('ruitmcnl 

12 13 

G roup 'C' Departmenl .l! C ummittcc ( Promution 
Not Appl icable . I'romolion);-

I. Add LlJClT(Hqrs.) no mina ted by the PI'. - Chai rman 
CCIT(CCA) 

2. Dy. C IT to be 1I00ni natcd by the PI'. -Mc mber 
CCIT(CCA) 
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3. Local Oy. Cum miss ioner of C&CE 

4. One SC/ST Officer nOI below the rank of 
De IT or Liaison Orficer us nominated by the 
Pro CCIT(CCA) 

- Member 

- Member 

[F. Nu. HR D/CM / 121/08/2014- ISIDy. No. I 6OS/20IS-Ad. VII] 

JATI SINGH MEENA. Under Secy. 
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